Regional Office
= Madhya Pradesh Pollution Control Board M}?

S

= Housing Board Colony, Deen Daval Nagar, Gwalior (VL.P.)
N E-mail : romppeb_gwalior@rediffmail.com, Ph. : 0751-2472020
No/ 5945 /RO/PCB/Gwl. 2020 Gwalior, Date 01/09/2020
To,

Hon'ble National Green Tribunal,
Central Zonal Bench, Bhopal

Sub. : Submission action taken report in compliance of Hon. order dated 09/07/2020
in the matter O.A. No, 38/2020 (CZ)-reg.
Ref. : H.O. letter no. 547 dated 14/07/2020.

Respected Sir,

As directed by Hon'ble National Green Tribunal, a joint committee consisting
of CMHO, Dist. Hospital Bhind, Mining Officer, Collector Office, Dist. Bhind, Labor Officer,
Labor Department, Malanpur, Dist. Bhind & Regional Officer, Madhya Pradesh Pollution
Control Board, Gwalior has carried out joint inspection of the site in question on
09/07/2020 & the same report along with the photographs of site is being enclosed
herewith in compliance of Hon’ble Tribunal's order dated 09/07/2020 of said matter.
Enclosure: As above

N

L\'L{\‘ oo
(N. P. Singh)
Regional Officer, Gwalior
on behalf of M. P. Pollution Control Board
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JOINT INSPECTION REPORT

REF. : Hon’ble NGT Central Zonal Bench, Bhopal, order dated
09.07.2020 in O.A. no. 38/2020 (CZ) Dinesh P Rajbhar v/s Ministory of
Environment Forest & Climate Change & Others

With reference to order dated 09th July 2020 of the Hon’ble Green Tribunal
passed in O.A. No. 38/2020 (CZ) a joint committee comprising Mining Officer of
behalf of Dist. Magistrate/Collector Bhind, Chief Medical & Health Officer Bhind,
Regional Officer, M. P. Pollution Control Board, Gwalior & Labor Inspector on
behalf of In-charge Labor Department, Malanpur, Dist. Bhind conducted an
inspection of the area in the question on 28 August 2020. The joint committee
has attend all issues as mentioned below in order to Hon’ble NGT.

1. Validity of Environmental Clearance (EC);

Compliance of condition to operate;

Factum of death of the citizen and reason with evidence;

Number of houses where there are cracks and the reason;

Air and sound quality of the area;

Existence of dust and its effect on human body;

At the discretion of District Magistrate, the applicant may also be called to

participate in the inspection and may be heard;

8. District Magistate/Collector to look into the matter personally and take
remedial measues immediately.

Observations :

The committee visited the site in question located village Nake Ka Pura, Tah.
Gohad, Dist. Bhind. Panchnama of site in question has prepared at the time of
inspection is enclosed herewith as Annexure-1.

In reference to complaint of village Nake Ka Pura following observations were
made :

NO OO

Name of Mine : | Village Dang Sarkar, Tah. Gohad, Dist. Bhind
Location : | Khasra No. 834 & 835

Area of Lease : | 3.9 Hectare :

Lease Status : | Mining Department, Govt. of M.P. ‘has

allotted said lease to M/s Jwala Sangthan
Awam Samaj Kalyan Samiti, Chairman, Shri
Atish Jatav.

Validity of Lease 11 06/06/2014 to 05/06/2024

Environmental Clearance : | Dist. Environmental Assessment Authority
(DEIAA), Bhind has granted environmental
clearance for mining of stone bolder-100000
cubic meter/annum on dated 11/07/2017
enclosed as Annexure-2.

Consent Status : | M.P.P.C.B. has granted air & water consent &
its valid upto 31/10/2020.

Name of Crusher : | M/s Dilip Buildcon Limited

Location - | Survey NO. 837/1, 837/2, 839, 838, 840,

841, 842, 1197, Vill. Dang Sarkar, Tah.-
Gohad, Dist. Bhind

Consent Status : | M.P.P.C.B. has granted air & water consent &
its valid upto 14/01/2021.
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Observations Record :| M/s Dilip Buildcon Limited not having own—‘
lease. Company has made agreement with
M/s Jwala Sangthan Awam Samaj Kalyan
Samiti, Chairman, Shri Atish Jatav (lease) for
excavation of stone bolder.

e Cracking of walls in any house not
observed.

¢ No problem observed in sleeping of
villagers.

e Emission of dust & smoke from mines
& crusher even not observed in Naka
Ka Pura during observation.

e Violation of rights of common citizens
not observed.

e Team of M.P.P.C.B. visited & monitored
the site who mentioned in their report
that the compliance of condition to
operate found satisfactory & noise and
air pollution of mine & crusher even
vill. of Naka Ka Pura found well within
prescribed norms enclosed as per
Annexure-3.

* Report of Block Medical Officer, C.H.C.,
Gohad, Dist. Bhind enclosed as per
Annexure-4, mentioned that death of
any person due to lungs & respiratory
dieseas of vill. Naka Ka Pura not found
since last one year.,

Recommendations : In light of above issues as raised in complaint not found
true. Committe has prepared a panchnama of site. Complainer’s son has also
made sign in panchnama. Dilip Buildcon Limited (DBL) excavated mine who
having valid environmental clearance. Compliance condition to operate as reported
team of M.P.P.C.B. was found satisfactory during visit time. Factum of death of
citizens since last one year not found correct mentioned as above. Cracks of wall
in any house not found. Air & sound quality of area found well within limit. Even
committee not observed dust emission during visit time. A camp was organized by
Block Medical Officer of C.H.C. Gohad, who has not observed any bad effect on
human body due to dust emission. In the last committee have observed the most
of questions as raised in complaint not found correct at site. Hence the above
observations are submitted in compliance Hon’ble Tribunal’s order dated
09/07/2020.

N
& 2
B vt i ﬂvg\/vu/
ining"Officer) Labor Officer Regional Officer Chief Medical &

Collector Office ~ Labor Department, M. P. Pollution Health Officer,
Dist. Bhind Malanpur Control Board, Dist. Hospital,
Dist. Bhind Gwalior Bhind
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DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(DETAA) BHIND (M.P.)

LETTER NO.7% Ny /DEIAA/2017
Bhind, Date :
To
Jwala Sangthan avam Samaj Kalyan Samiti
Adhyaksh Shri Ateesh Jatav
Ward No.18, Bhind Road, Gohad Chouraha

Tehsil Gohad, District Bhind (M.P.)

Sub:- DEITAA Application No.48/16-17 Prior Environmental Clearance for Stone Quarry
(Opencast Semi-Mechanized Method) in an area of 3.900 hectare for Production
capacity of 1,00,000 Cub.M/Per year at Khasara No. 834, 835 of Village Dang Sarkar
Tehsil Gohad. District Bhind (M.P.) by Project Proponent (PP) Jwala Sangthan avam
Samaj Kalyan Samiti Adhyaksh Shri Ateesh Jatav R/O Ward No.18, Bhind Road,
Gohad Chouraha, Tehsil Gohad., District Bhind (M.P)

This has reference to your application received in DEIAA. Bhind and subsequent
letters seeking prior Environmental Clearance for the Stone Quarry under the EIA
Notification 2006. The proposal has been appraised as per prescribed procedure in the light of
provisions under the EIA Notification 2006 on the basis of' the mandatory documents
enclosed with the application viz, the Form 1M, appendix-viii. Mining Plan, EMP and the
additional clarifications furnished in response (o the observations of the District Level Expert
Appraisal committee (DEAC) and District  Environment Impact Assessment Authority

(DEIAA) constituted by the competent Authority.

i.  There is no National Park/Sanctuary and interstate boundary within 10 Km. radius of
Mining Lease Arca.

it.  There is no forest boundary within 250m from the mining site.

iii.  There is no human settlement/Waterbody/School, College building etc. within 500m
from mining site.

iv.  The project has been considercd in accordance with the provisions of the EIA
notification issued by the Ministry of Environment & Forests vide S.0. 1533(E) 14"
September 2006.

V. Based on the information submitted before District Environment Impact Assessment

Authority (DEIAA) the case in considered i its 7% meeting on 22.06.2017.

Hence Prior Environmental Clearance is granted for Stone Quarry (Opencast Semi-
Mechanized Method) in an arca of 3.900 hecatre for production capacity of 1,00,000 cu.m/ yr
at khasra no.834, 835 of Village - Dang Sarkar ., Tehsil Gohad, District Bhind (M.P) by



Project Proponent (PP) Jwala Sangthan avam Samaj Kalyan Samiti Adhyaksh Shri Ateesh
Jatav R/O Ward No.18, Bhind Road. Gohad Choural ha, Tehsil Gohad, District Bhind (M.P.)
for the lease period subject to the compliance of the following specific conditions as

recommended by DEIAA & DEAC and subsequent standard conditions.
Specific Conditions:-

&

-

&
HIH

4.

O

8.
9.

PP shall not start mining activity before execution of lease agreement.

The depth of the pit shall be as per approved Mining Plan.

Production of stone as per Mining Plan with quantity not exceeding 1,00,000 cu.m./yr.
The amount towards reclamation of the pit and land in Mining Lease Area shall be
carried out through the mining department has to be deposited with the Collector to
take up the activity after the mine is exhausted.

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to
DEAC & DEIAA.

Transportation of material shall be done in covered vehicles.

Necessary consents shall be obtained From MPPCB and the air/water pollution
control measures have to be installed as per the rccommcndatlon of MPPCB.
Curtaining of site shall be done using appropriate media.

The proposed plantation should be carried out along with the mining @45 trees /
hectare and PP would maintain the plants for five years including causality
replacements . Entire plantation should be carried @ut in the initial 2-3 years while
maintenance and causality replacement be done in subsequent years.

Transportation shall not be carried out through forest area.

Appropriate activities shall be taken up for social up-lifiment of the area. Funds
reserved towards the same shall be utilized through Gram Panchayat.

PP will take adequate precautions so as not to cause any damage to the flora and fauna
during mining operations.

Expansion or modernization in the project entailing capacity addition with change in
process and or technology and any change in product —mix in proposed mining unit

shall require a fresh Environment Clearance.

Standard Conditions:-

L.

Controlled blasting techniques, as and when requires, shall be carried out in the day
time only.

Mining will be carried out as per the approved Mining plan. In case of any violation
of Mining Plan the Environmental Clearance given by DEIAA will stand cancelled.
Effective safeguard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as

loading and unloading point and all transfer points.



13.

14.

16.

17.
I8.

Where the quarry is in a hilly terrain and where some part of the hill is already cut for
Quarrying further is in a hilly cutting shall not be done. In such cases, deepening the
existing operational area may be preferably done.

Precise mining area wil] be jointly demarcated at site by officials of Mining / Revenue
department prior to mining operations for al] proposals under consideration.

The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Parking of vehicles should not be made on public places.

Special measures shall be adopted to prevent the nearby settlements from the impact
of mining activitics. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried-out regularly,

Measures for prevention and control of soil erosion and management of silt shal] be
undertaken,.

Trenches/ garland drains shal I be constructed at foot of dumps to arrest silt form being
carried to water bodjes.

The project proponent will ensure fecessary protection measures around the mine pit.
Waste dumps and garland drain.

Top soil/solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation
and rehabilitation of mined out area,

Plantation programme shall be carried out as per EMP, self sustenance of the
vegetation should be ensured. No [ree-felling shall be done in the leased area, except
only with the permission from competent authority,

The vehicles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so that no dust particles /fine matters escape during the course of
transportation.

Project proponent shall Cnsure appropriate arrangement for shelter and drinking water
for the mine workers,

Persons working in dusty areas shall be provided with protective respiratory devices
and they shall also be imparted adequate training and information on safety and health
aspects.

Dispensary facilities for first-aid shall be provided at site.

A copy of the environmental clearance shall be submitted by the project proponent to
the Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable, in
addition to the relevant officers of the Government. ;

The Ministry or any other competent authority may alter/modify the conditions or

stipulate any further condition in the interest of environment protection.



20.

Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act. 1986.

21 Any appeal against this prior environmental clearance shall lie with the Green
Tribunal,if necessary, Within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

(Santosh Fiwari)
Member Secretary
(DEIAA Bhind)

Endt no/DEIAA/2017/.............. 2N TG Dated: ;}/'07;2_‘057

Copy to:-

1. Principal Secretary, Department of Environment, Government of Madhya Pradesh,
Mantralaya, Bhopd!.

2. Member Secretary, State Environment Impact Assessment” Authority, Paryavaran
Parisar, -5 Arera Colony, Bhopal, M.P.

3. Director, Geology & Mining, Khanij Bhavan, Arera Hills Bhopal M.P.

4. Commissioner, Chambal Division, Morena M.P. b

5. Divisional Forest Officer , District Bhind M.P

6. District Mining Officer, District , Bhind M.P.

(Santosh Tiwari)
Member Secretary
(DEIAA Bhind)
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. T aRa e, F3w ¥, 9F Reoh & wemwr 3. 38/2020(f6E) & wlRa
aneer Reis 09.07.2020 B 3UT F I FeAlT Oal B U T & B
el ary, eafer Juaan A B Ady F o & Agea ferderor uferdee

Rei® 27.08.2020 T 30.08.2020
A, 3BT B BT B, 38/2020(oiE) B 3T Reid 09.07.2020 B

Uit # Igad A F fAid  27.08.2020 T 30.08.2020 BN JTH ARBIY,

deficr-olee, rern-fBvs Rya it Relu Ricswla tifits e diesr @1 Afed Ber @&

ferdleror v wAffercRor BrRf b orm 21 srEade SR ReegAR @ -

(1) aad Refiu Roswra s gr F=d waen Joreer 3marer FeTer weamor AfAfd
areel ot 3l Sed A HAIG 834, 835, IBAT 3.9 WA, WA SO IR,
dedici-oee, forem-fivs e J srey gRT dicsl IcEEd B PR FHelerd fesar
ST @ 81 UE Ja oel, dg SNfAfrrdl @ sigeld @ A Ferd Fewla W B,
fSrrat Juar 31.10.2020 d® ¥1 I R IAEA FeHlG oAl B U FETA
Bfoddr, T AS, IARAVS e, dleX BRI fUc TA JeTRUU 3N 3 udy Ry
21 Wy BRE Acewea-31 g |

(2) &I Tarem Holes IMATH JAST boaror AfHfa, ey it 3w Sea grr foren
T gafaeer g 3o Wi, fivs ¥ efter smfyr 3g wmferfie W @
3434 fAiE 11.07.2017 @ AAH F JJ . 834, 835 IHAT 3.9 &., IH SiIl
WBR, dedic-oies, Rien-fives Rga I@er F 100000 gesfierad 3 g
qigoffs =gl urg @t aRft B FEE W ol 3@fr 05.06.2024 aF B
qafauifr gl Jeeear—a 31

(3) @A Reflu Riosera fofdes & oA s WReR sidefa Bt et a=-f & o=
BIR Wie 9 A JHAT W B Adlerd 8, ot FeAtd dgar Raie 14.01.
2021 T B JART H# O, ag FeAT ol > ucrend Iz afSor o, et s,
R faiwer dgr geRuer wwer 31 et dAe #F eafer uquur RRiEvr @ wades
gelaeior T 81 Wy B Hewd-d & |

(4) 9 BT PR Tie A TP # B W IWold P FA Alerereor B ol uRemaH

fereemgar U g ¥ -
Sr. | Parameters | Prescribed Down Up wind | Contribution Remark
No. Standards wind direction of Plant
(ug/M3) | direction | (ng/M3) (ng/M3)
(ng/M3)
1 | SPM 600 1166.21 622.74 543.47 SPM found within
prescribed norms

(5) & BRI WA AH BT GA, dedler aee, Rrer-frs o wddefw arg guEwr @
Aua fear 31 uRume feeeEr U g g -

Sr. | Parameters | Prescribed Atar Makhan | Contribution Remark
No. Standards Singh Banjara of Plant
(ng/M3) Banjaja House (ng/M3)
House (ng/M3)
(ng/M3)
1 | RSPM 100 32.22 46.45 - Result found
2 [ SO, 80 4.0 3.87 - within prescribed
3 | NOx 80 BDL BDL - norms
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(6) &&F gRT Reis 27.08.2020 B JeW, B Aled IH AH B I W [Ka >
Jo g ufdel arg & eafer digar #ua fear 21 uRemer fregar ura g @ -
Sr. Place Zone Prescribed | Average Remark
No. Norms in Sound

dBA Level in
dBA
A. Crusher Area :
1 North side of | Industrial 75 62.8 Result found within
boundary wall prescribed norms
2 South side of 64.4
boundary wall
3 East side of boundary 46.8
wall
4 West side of 56.4
boundary wall
5 Mechanical Work 55.0
Shop
6 Main Gate 56.8
7 Adom block 51.0
8 Servent quarter 47.0
B. Mining Area :
1 Boundary of Mine Industrial 75 50.2 Result found within
Inside Mining Area 52.8 prescribed norms
C. Village Naka Ka Pura
1 Shri Makhan Banjara | Residential 55 48.4 Result found within
House prescribed norms
2 Shri Avtar Banjara 42.3
House

da g arg, eafer FAffereRer @& ARe o o Widens Jewa—g 81

afma - A Ry Rosola s, a@-sion WeR, dsfia-ogs, foar-fivs g
TeTe, DR e A oiel, arg ferA! S sideld FeAlT U HR Femerd @, H Ag uguor
Rrisor 2g wew Xyfa e Ry ¥ &9 # wefw oy yomear fefRa arest
F 2| W el BT g, o g & off udely ag & smuadiva-10 @t Figar FefRa
AEB F R TH T FEE, PR &5 & eafer digar FrgiRa wewt # 31 Bema #
affa geard da1 B AP W B & et E1 AE. Ry & 39 MY B U

R Uftra 2

®

@. B. oAl
Hfer. AsMierd

#A. U. yguur fergmor @i, saiferR
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M/S JWALA SANGTHAN AWAM SAMAJ KALYAN SAMITI, VILL. DANG SARKAR, TAH. GOHAD, DIST. BHIND

VIEW OF MINE
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M/S DILIP BUILDCON LIMITED, VILL. DANG SARKAR, TAH. GOHAD, DIST. BHIND

VIEW OF CRUSHER PLANT
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M/S DILIP BUILDCON LIMITED, VILL. DANG SARKAR, TAH. GOHAD, DIST. BHIND

VIEW OF AMBIENT AIR QUALITY MONITORING OF STONE CRUSHER

VIEW OF SOUND MONITORING VIEW OF AMBIENT AIR QUALITY

A

@ ». o)
Biel. deITerd
A U Uy foriEr &g, sarfer

MONITORING OF VILLAGE NAKA PURA

(M. >, Afgare)
FrfuTere =i
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